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The Member {Productions)

Deptt. of Telecommunications
20, Ashoka Road, Sanchar Bhawan
New Delhi-1

The Chairman
ijnion Public Service Commission
Dholpur House, Shahjahan Road, New Delhi



\

(2}
a, Shri R.K.S.Yadayv
working as Chief Engineer {(8W)
MTNL, r/o Qt. No.4, Type V
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5. Shri §.C.Srivastava
working as Superintendeing Engineer
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Superintending Engineer (A&P)
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Justice V.S.Aggarwal:
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After 1he matter has

een argued, the guestion 1in
controversy has been simplified and for the present

therefore, we are not required to go 1into all the

int.ricacies,

—

N

he reason for saving so is thaf the appiicants

waere challenging a seniority list dated 25.11.2002 in fthe

0OA ., it appears that in pursuance of a decision of the
Mumbai Bench of this Tribunal, another provisional
seniority list dated 28.11,2003 has been circuiated
inviting objections, The applicants have filed A

miscellaneous petition (MA-181/2004) to amend the OA by

incorporating the said fact of provisional seniority iist.

3. Respondent. Nos. 1 to 3 have filed their reply to

MA-181/2003 which reads:-

“With reference to the averments made 1in
the para, it is respectfully submitted
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that the seniority list dated 28-11-2003
1is merely a provisional seniority Tlist
and the respondents have already invited
objections on this seniority iist. if
the applicants find anything wrong 1in
this T1ist he can also file objections
against the seniority Tlist and their
objections will be considered by the
competent authority as per rules The
application 1s fhprpf ore nremature as the
representations etc. rece1ved on the
seniority 1ist have not vet been
officially disposed of by the competent
ke

QD ""‘

authority and no decision has bheen t
to finalise the seniority list.

3

cadre 1s passing through a difficuit time
when mare than 90% of the posts are
filied up on adhoc basis only. The
department. has not been able to hoid the
DPC 1n the grade of SE (C) since 1987 due
to non-finalisation of seniority list 1in
the grade of EE (C) and 17 fThe operation
of ‘provisional seniority list 1is also
stayed, the respondents will not be in a
position to fi1l11 up the vacant post 1in
the higher grade of SE, CE and PCE, which
is in the HAG and adhocism will have to
continue for many more years to come. 1In
the 1interest of service, 1t is therefore
respectfully prayed that the applicant’s
nrayer for interim stay as praved in the
OA may not be granted and the respondent
may be allowed to finalise the seniority
Tist. after considering all the objections

It 1s stated that the PRT Civil Wing

etc.”
4, Perusal of the same cleariy shows that what has
been circuiated 1s only a provisional list. in the
absence of any final list having come 1nto being and the

eariier seniority 1list having become redundant, learned

counsel Tor appi nts states that 1f the fresh cause

arises after the seniority is issued, he may be permitted

.o challenge the same Allowed as praved.
a. Subject to aforesaid, the petition s dismissed as

wit.hdrawn,
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{ 5. K. Naik ) { V. 5. Aggarwal ]}
Member (A) Chairman
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